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Carraro India Limited, 

Pune-based manufacturer of 
transmission systems for tractors 
and off-highway vehicles, and 
other agricultural and construction 
equipment, has filed its draft red 
herring prospectus (DRHP) with 
capital market regulator Securities 
and Exchange Board of India (SEBI) 
to mop up funds through an initial 
public offering (IPO).  The IPO, 
with a face value of 10 each, is a 
complete offer for sale (OFS) of up 
to Rs 1,811.65 crore by Carraro 
International S.E. 

The offer is being made through 
the book-building process, wherein 
not more than 50% of the offer 
shall be available for allocation on 
a proportionate basis to qualified 
institutional buyers, not less than 
15% of the offer shall be available 

for allocation to non-institutional 
investors, and not less than 35% 
of the offer shall be available for 
allocation to retail individual 
investors.

Established in 1997, Carraro 
India, a subsidiary of Carraro S.p.A, 
began its manufacturing journey 
with transmission systems in 1999 
and axles in 2000. The company 
started its operations using IP rights 
licensed from other entities within 
the Carraro Group and specializes 
in complex engineering products 
and solutions for original equipment 
manufacturer (OEM) customers. 
It serves as an independent tier 
1 provider, concentrating on 
axles and transmission systems 
for agricultural tractors and 
construction vehicles. 

The Board of Directors of Carraro 

India is led by Ettore Francesco 
Sequi, chairman and independent 
director; Tomaso Carraro, director 
and vice-chairman, who has been 
with Carraro Group since 1992 and 
has been fundamental in shaping 
the business and strategic market 
position of the Company. Other 
individuals in the Board are Balaji 
Gopalan, the Managing Director; 
Davide Grossi, the Chief Financial 
Officer; Sudhendra Mannikar, the 
Chief Operating Officer; Enrico 
Gomiero and Andrea Conchetto, 
Non- Executive Directors; Uma 
Mandavgane and Kishore Saletore, 
Independent Directors. 

The Carraro Group are one of the 
leading independent tier 1 suppliers 
of transmissions systems and a key 
supplier of axles in the agricultural 
tractor and construction vehicle 

industries in India. Additionally, it 
has established itself as the market 
leader in providing transmission 
systems for tractors up to 150HP 
and four-wheel drive capabilities. 

Historically, Carraro India’s  
design capabilities were provided 
through Carraro Technologies 
India Private Limited (CTIPL) and 
the Carraro Group. However, with 
the transfer of IP rights on October 
1, 2023, and the acquisition of 
CTIPL in June 2024, it now offers 
integrated design services to its 
customers which has strengthened 
its competitive position in India. The 
Company has grown its business in 
the domestic market from almost 
all its products being exported 
in Fiscal 1997 to approximately 
64.82% of its revenues arising from 
domestic sales in Fiscal 2024.

Carraro India 
Limited, 
Pune-based 
manufacturer 
of transmission 
systems for off-
highway vehicles 
files DRHP for its 
Rs 1,812 crore IPO

I HAVE CHANGED MY OLD NAME
MOHAMMED HARIS MOHAMMED ASIF
KHAN TO NEW NAME MOHAMMED
ADEEB MOHAMMED ASIF KHAN AS
PER THE MAHARASHTRA GAZETTE
NO. M-24115480.

I ,  PRIYANKA JAYANTH D/O,  V G
JAYANTH R/O B-6, FLAT NO 2 ASHA
PARK CHS,  PANDURANG WADI
DOMBIVLI EAST THANE - 421201 HAVE
CHANGED MY NAME TO PRIYANKA
DUBE FOR ALL PURPOSES.

I HAVE CHANGED MY OLD NAME
RUMANA TO NEW NAME RUMANA
ABBAS KHAN AS PER DOCUMENT.

I HAVE CHANGED MY NAME FROM
AHMED GAZALI  TO  AHMED GAZALI
SHAIKH AS PER DOCUMENTS

CHANGE OF NAMECHANGE OF NAMECHANGE OF NAMECHANGE OF NAMECHANGE OF NAME
I HAVE CHANGED MY NAME FROM
JAYSHREE BHAGWAN BELANKE (OLD
NAME) TO NEHA NARESH PARADKAR
(NEW NAME) AS PER MY DOCUMENTS
OR MARRIAGE CERTIFICATE

I HAVE CHANGED MY OLD NAME
DHORAJIWALA  ASAD IMTIYAZ TO NEW
NAME ASADULLAH IMTIYAZ
DHORAJIWALA  AS PER DOCUMENT.

I HAVE CHANGED MY OLD NAME
ALTAF HUSAIN GULAM SHABBIR
AMRELIA TO NEW NAME ALTAF GULAM
SHABBIR AMRELIA  AS PER
DOCUMENT.

I HAVE CHANGED MY OLD NAME
FROM HARISINGH RAMSINGH RAWAT
TO NEW NAME HARI SINGH RAWAT AS
PER DOCUMENT

Notice is hereby given to the Public by the ROYAL CO-OP. HSG. SOC. 
LTD that SMT. SHELVI SHAKIL SHAIKH, was the bonafide member of 
our society having flat bearing Flat No. 710, 7th Floor, Bldg No. 16B, 
Natwar Parekh Compound, Near India Oil Nagar, Ghatkopar-Mankhurd 
Link Road, Govandi, Mumbai - 400 043, SMT. SHELVI SHAKIL SHAIKH 
Died on 08.01.2023 without making any nomination. SMT. MADINA 
VIJAY NAIDU, Daughter and Legal heirs of the deceased has made an 
application to the society for transfer of flat and shares of the deceased in 
his name as per the bye laws of the society. Therefore any persons having 
any claim in respect of the above referred flat or part thereof by way of 
sale, exchange, gift, mortgage charges, trust, inheritances, possession, 
lease, lien or otherwise howsoever are requested to make the same 
known in writing together with supporting documents to the said society at 
their office address mentioned below between 6pm to 9pm within 15 days 
(both days inclusive) of the publication hereof failing which the claim or 
claims if any, of such person or persons will be considered to have been 
valve and/or abandoned and the transfer of the said flat shall be 
completed without taking any reference to such responsible for loss 
caused to any person

PUBLIC NOTICE

Adv. Hemant Mhatre
Royal Co-op. Hsg. Soc. Ltd.,

Bldg No. 16B, Natwar Parekh Compound,
 G. M. Link Road, Govandi, Mumbai - 43

Place : Mumbai
Date : 24.08.2024

SEAL

PUBLIC NOTICE 

Notice is hereby given that my clients, MR. 
SANTOSH NARAYAN BHAGAT AND MRS. 
SHARVARI SANTOSH BHAGAT, are the 
absolute owners of Flat No. 102, on the First 
Floor, admeasuring 26.5 square meters built-
up area, in the building known as “Vighna 
Vinayak Co-op. Housing Society Ltd.,” 
Nallasopara (East), Palghar – 401 209. The 
said building is constructed on land bearing 
Survey No. 100, Hissa No. 4, situated at 
Village Tulinj, within the jurisdiction of Sub-
Registrar of Assurance at Vasai – II, and in the 
Registration District of Palghar.
The aforesaid flat was purchased by my 
clients through a Registered Agreement for 
Sale dated 03.06.2024, executed between 
Mr. Nitesh Narayan Bodekar (the Transferor) 
and Mr. Santosh Narayan Bhagat & Mrs. 
Sharvari Santosh Bhagat (the Transferees).
My clients are in possession of the previous 
chain of title; however, the Agreement for 
Sale dated 31.12.2002, executed between 
M / s . A s h i r w a d  C o n s t r u c t i o n  ( t h e  
Promoters/Builders) and Mr. Dattatray 
Harishchandra Awale (the Purchaser) 
registered under Sr. VSI/3-0067-2003 dated 
03.01.2003 by the SRO of Vasai – 3, has been 
lost/misplaced by the then owners.
All persons having any claim or objection 
whatsoever to the said flat are hereby 
requested to make the same known in writing 
to the undersigned at his office within a period 
of 14 days from the date of publication of this 
notice, failing which any such claim or 
objection will be deemed to have been waived 
and/or abandoned forever, and no claim shall 
be entertained in respect of the said flat.

Sd/-
M. M. Arsiwala

 Advocate High Court, Bombay
 Add: Office No. 133, Arun Chambers,

Tardeo, Mumbai – 400 034

Date : 25.08.2023
Place: Mumbai

New Trimurti S. R. A. 
CO-OPERATIVE HOUSING 

SOCIETY [LTD]
(Registration No. M.U.M.S.R.

A.H.S.G./TC) 12208/2012)
Registered Address : CTS. No.
 3996 Part 3999 P 4000, 4002

 Kirol village , Ghatkopar (West), 
Mumbai - 400086

Late Mr. Vasant Padurang Pathare
member of the society and Bearing 

Number Gala No - G-3, A’ wing, 
Building No- 4, in the building of the 

society.  passed away on 03.06.2017
without making any nominated. 

Through this notice, the society is calling 
for claims /objections from the heirs of 

the deceased members or other 
claimants / objectors regarding the 

transfer of the shares and interests of the 
deceased members in the capital /assets 
of the society. Within 15 days from the 
date of publication of this notice, they 

should submit the copies of documents 
and other evidence required in support 

of their demands and objections. 
If no claims or objections are submitted 

by any person within the above mentioned 
period, then the society shall be free to 

proceed as per the bye-laws of the society 
regarding the transfer of shares and 

interests in the capital /property of the 
deceased member. If there are any such 
claims / objections, action will be taken 

as per the bye-laws of the society. 
A copy of the records and bye-laws to the 
petitioner/objector to the Secretary at the 

ofce of the society at 4.00 P.M to 
7.00 P.M will be available from the date 
of giving the notice till the date of expiry 

of the notice.

PUBLIC NOTICE

For and on behalf of 
New Trimurti SRA Cooperative Housing 

Society Limited
Place : Ghatkopar West,Mumbai- 86

Date  : 25.08.2024

PUBLIC NOTICE 

Sd/-
SMEET VIJAY SHAH, 

Advocate High Court.
Registration No. MAH/5683/2021.

Place: Mumbai. 
Date : 25th Aug, 2024. 

TAKE NOTICE THAT, I am investigating the 
unencumbered right, title and interest of MR. 
VASANT MAVJI SAVLA and MR. KIRIT MAVJI 
SAVLA, who are co-owners of a residential flat 
i.e. Flat No. 25, First Floor, C Wing, Indralok 
Andheri Co-operative Housing Society 
Limited, Old Nagardas Road, Andheri East, 
Mumbai 400069, admeasuring 341 square 
feet carpet area i.e. 409.20 square feet built-
up area i.e. 38.03 square meter built-up area. 
(hereinafter collectively referred to as “the said 
Flat”). 
It is informed to me that Original Agreement 
the said flat i.e. 1) Agreement from Developers 
in favour of Shri Ashokkumar N. Raval, 2) 
Agreement from Shri Ashokkumar N. Raval in 
favour of Smt. Taragauri Shantilal Raval, 3) 
Agreement from Sonal Chandrakant Karia in 
favour of i) Shri Bhavin Kanji Dedhia ii) Smt. 
Neelam Bhavin Dedhia, 4) Deed of Transfer 
from i) Shri Bhavin Kanji Dedhia ii) Smt. 
Neelam Bhavin Dedhia in favour of i) Shri 
Mayur Narendrakumar Majithia ii) Sonal 
Mayur Majithia, lodged Police N.C./F.I.R. in 
Lost Property Register bearing Entry No. 
98662-2024, Dated. 24/08/2024, with Andheri 
Police Station, Mumbai. 
All persons having or claiming any right, title 
interest, claim and demand of whatsoever 
nature into or upon the said Flat or any part 
thereof  by way of sale, gift, lease, lien, 
release,charge,trust,mortgage, maintenance, 
easement or otherwise howsoever and/or 
against the owners is hereby required to make 
the same known in writing to the undersigned 
supported with the original documents at Shop 
No 5, Building No. 9, Varma Nagar CHSL, 
Azad Road, Andheri East, Mumbai 400069, 
within 14 days from the date of publication of 
this notice failing which, the claims etc. if any, 
of such person(s) shall be considered to have 
been waived and/or abandoned and the 
owners shall be at liberty to sell/transfer the 
said Flat.


